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Date 

None presint for ta appijcant4  
I9r •V.. Pradhan, Advocate for 

Pradhan, Counsel appears for 
Respondents He has filed note of 
appearance of PIr.Pradhan which is 
taken on record 	He prays to grant: 
time ?ori1ing• reply 

Adjou3 to 3-31990 for reply 
and further dIrect ions 

N3 notice to either sidE 

Y/rfth  

Date: 3.8.90 

Neither the Applicant nor 
his Adiocate is present. 

Mr. V.M.Bendre for Mr. 
P.LPradhan Advocate for the Respondents. 

Mr. Bendre has filed reply 
on behalf of Respondents and 
has underten to serve copy on 
Applicant and file proof of 
service thereof. 

Adjourned to 23.10.90 for 
filing proof of 
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Neither the Applicant nor 
his Advocute are present, 

Mr. S.R.Atre for Mr. P.M. 
Pradhan Advocate for the Resoondert 

Today the matter is fixed 
for filing proof of service. 
Acknowledgement is taken on record. 

Since the reply of 
Respondents has been filed in the I 
matter the matter has become 
ready for hearing. However, it 

I 	 is not possible to fix hearing 
date in the near future on 
account of othcr old pending urgervt 
matters. The matter is, therefore 1  

kept on Sine —die 1.1st. 

Mr. Atre says that at the 
time of fixing the date of final 
hearing notice may be issued to 
Respondent No.2. Notice may also 
be issued to the A2plicant. 
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PER TRIBUN7T 

As per direction of ti-ia 
Honb1e Vice Cheian dated 
24.8.93,the matter is taken u 
from Sine_die list. Fixed for 
Final Hearingon 2Jjj 
Issue noti5 

for the parties 
as per order 
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